
Unistone Panel Pvt Ltd  vs  M/s Rupsa Hardware
CC No. 643/2019

02.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic,

the Hon’ble High Court  has issued directions vide order bearing no.  438/RG/DHC

dated 22.07.2021 that all the matters are to be taken up through VC.

File is  taken up today on the application seeking cancellation of

process u/s 82 CrPC issued against accused Khondekar Mahiuddin.

Present: Applicant/accused Khondekar Mahiuddin with Ld. Counsel.

Application perused.

Ld. Counsel for accused submits that the accused was in his native

village and could not come to court due to the situation of Covid-19 pandemic.

Further, it is submitted that he was unaware of the warrants that were issued

against him.  

Heard. Considered.

Process u/s 82 CrPC issued against accused Khondekar Mahiuddin are

stayed till the NDOH only.

Further, applicant/accused is directed to file an affidavit giving the

details of his permanent, present address and the available contact details.

Re-list for filing of affidavit and further proceedings on date already

fixed ie 06/08/2021.

Copy of this order be sent to Ld. Counsel for accused through electronic

mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/02.08.2021



FIR No.442/21
State  vs   Amit Kumar

U/s 379/411 IPC
PS Prashant Vihar

02.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic,

the Hon’ble High Court  has issued directions vide order bearing no.  438/RG/DHC

dated 22.07.2021 that all the matters are to be taken up through VC.

This is the bond bond filed on behalf of accused.

Present: Ld. APP for the State.

Ld. Counsel for accused. 

The matter was fixed for filing of application for reduction of surety. 

Application for reduction of surety amount filed.  Perused.

Ld. Counsel for applicant/accused submits that the accused has a very

poor  financial  condition,  which  has  been  further  impacted  by  the  Covid-19

situation and thus, prays that surety amount may be reduced to Rs. 10,000/-.

In light of the mandate of Hon'ble Delhi High Court in the case of Ajay

Verma  Vs.  State and  keeping  in  view  of  the  submission  made  above,  the

application is allowed and surety amount reduced to Rs. 10,000/-.

Bail bonds furnished are already verified. Surety found to be sound.

Accordingly, bail bond and surety bond is accepted.  Release warrants of accused

Amit Kumar be prepared immediately.

Copy of this order be sent to Ld. Counsel for accused through electronic

mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/02.08.2021



FIR No. 83/2021
State  vs   Lalit Jain & Ors

U/s 420/406/120B IPC
PS Prashant Vihar

02.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

438/RG/DHC  dated  22.07.2021  that  all  the  matters  are  to  be  taken  up

through VC.

This is an application for issuance of process u/s 82 CrPC

against accused persons namely Lalit Jain, Amit Jain, Sanyam Jain and

Anjali Jain,  filed by IO.

Present: Applicant/IO Insp. Sanjay Kumar.

Ld. APP for the State.

Application perused.

Put up for orders on 03/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/02.08.2021
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